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IN THE CENTRAL AaIINISTRATIVE TRIBUNAL 

HYDERABAD_BENCH 

O.A./ flhL NO.% 	1989 

- I 	 4pp1icant,ç .  
Versus 

1 P €ryV•& Respondent(s) 

Date 	Office Nte 	 Orders 

' fl 
na 3  

,J4Qf 

H H 	H 

P.T.O. 

-: 	 4 



SI,  
-.2- 

Notification No.13018/1IJS7AATS(1) dated 19,12-1937 is ultra 
vires, and a further direction to declare letter 

dated 4-1-1989 of the Joint Director, Estt•  (GR) Ministry of Railways as UflcOflstitutiOnal 	c Ellso.secks a direction that she is entitled 

to appear at ssequent examinations for the Central Civil Services 

without resignino her appointment in the Indiai ailwys Account 

Service GroupA. By way of interim orders she prays for a direction 

to Respondents to grant her leave to enable her to appear for the 

examination which is to commence on 3-11-1999. 

2 4 	
We have heard Shri P.sha Rao, the learhed counsel for the 

applicant and Shri P.Venjcatarama reddy,: SC for Railways, for the I 
respondent No.2 at the adnission stage, 

3. 	
The facts of the d case disclose that the applicant is 

presently a probationer in the Indian Railways Accounts Senice-

Group-A undergoing training at the National Academy of Direct Taxes 

Nagpur, Maharashtra State. She is seeking an interim direction for 

grant of leave to enable her to appear at the examination, which 

direction has Obviously to be given to respondent No.3 4  

4. 	
The cuestion then arises for consideration is whether this 

Tribunal has Jjisdiction to entertain this Applicion. Rule, 6 

of the Central dministrative Tribunal (Procedure) Rules, 1968 
reads as follows t 

'i Rule6: Place of filing application: 
An Application shall ordinarily be filed by 

an applicant with the Registrar  of the Eemcjj within whose jurisdiction 

the applicant is posted for the time being, OR 
the xaause of action, wholly or in part, has 
arisen 

kiii)kk the respondent or any of the respondents 
against whom relief is sought , ordinarily 
resides i 

provIded that with the leave of the Chairman the 
application may be filed with the Registrar of the 
principal Bench and Slthject to the orders under Sec.25 
such application shall be heard and disposed of by 
the &ench which has jurisdiction over the matter, 

(2) Not withstanding anything contained in sub-
rule (1) persons who have ceased to be in service 
by reason of retirement, dismiss4'or termination of 
service may at his option file an application with 
the Registrar of the Bemch within whose jurisdiction 
such person is ordinarily residing at the t ime of 
filing of the application," 



Sc  
IN THE CENTtQJ- ADMINISTRATIVE TRIbUNAL HYDFJBA1i SNCh 

7 2 H1UDA34 

O.Z..110.865/3 9 	
Dtc ofrder t 	1 	-i1-1989. 

Between 

I 

,.AppliCant.4,* 
pullela Ashalatha .r 

VersUs 

The Union of India, reøp e  by 
j he Secretary, tn. of PersOnnel, r 	tM 

Pdbli.bGrieVanCe5 & Pension, A 
4P4 a# pt of personnel & Training, 	. 

9i 
. . New-]1-hi. p  . 	 . 

Government of India, rep, by 
. 

its Secretary, Mm. of Railways 	. 

(Railway..BOard), New 	lhi 
3,. The Diredtor, National bcdemy 

of Direct.rraxes;Nagpur. 
4 	The Union Public Service Commission, 

New-lhi. ••,..Respofldeflts. through its Secretary,. 

Appearance. 
1 . 

 For the Applicant 	
Mr.P.sha,Rao, Advocate 

For ;he Respondents 1.,3&4 	Mr.p.Ramais*3 Raju, SR.CGSC 

Mr.P.Venkatarama hèddr.SC for Rlys. 
For the Respondent No.2  

CORAM 

The Hon 'ble Mr,B .N.JAYA SIA1  VICE_CHAIRMAN '(A) 	. 	+ 

AND 	 . 

The Hon 'ble Mr,D,SUrya hao, lcntcr (Judicial). 

(Judgment of the Bench delivcCd by the Hon
'biri.B.N.Jaya Sia 

vice_Chairman (A). 	 ,. 

Tbe appliCant hereib, qualified herself and was selected 

in the year, 1987 to the Indian Railway Accounts service_Group'h'. 

She alleges in this application that she is entitled to appear 

again for any. other kkn Civil . Services, examintion as per the 

Civil Services Examinatiofls rules, for other post like lAS, IFS 

etc. and better her prospect. It 1s stated that by the Notification 

dated 19-12-1987 of the Ministry of Personnel, Public ,G±ievances 

and pensions, prbviso to Rule 4 of the Civil Services Dcaminations 

Ruleth was amended. She is new denied the right to appear at the 

rnsuing Civil Services examination cqnducted by the u.P.S.0 She 

has filed this Application scek±ng adeclaration..
that the 2nd wroviso 

to Rule 4 of the Civil Services Examinations Rules published by 



tmppliccint is now postcd at Naçur which tails under.  thc 

±:idiction of the Cc itralh iiistratw° Tribunal,w Bonay 

ronth0 Her application has, therefore, to be made before the Now 

Bemch of the Tribunal.'The cause of action has also arisen 

cons:qubnt a to order of the Lepartiflent of Personnel and of the 

rilW3y Eoard, both cit Now Leihi, and they are outside the. juriS 

diction of this Tribunal at Hyderthad. The case of the applicant 

dC:3 not, therefore, fall within st-rule (1) or sub-rule (2) of 

Rul 6 of the Central 14ministrativrL Tribunal (procedtzrej Fuies, 

1983 In the circumstances, the O.A. is disntissed. No costs. 

sW-c .fl$C2TA RU) 

Ih
Deputy itegist r cucu. 

//Scue copy/I 
urt Officer. 

Secretary, Ministry of PersQflfle., ?ttlic C-tiet6nCe & 
2nsions, Depart of Personnel & TrE±ning, New-lhi. 

Tho Secretary, Government of India, Ministry of Eajiways, 
'ilway 3oard) New-Delhi, 

3 q 	Director, (National Academy of LJirect Tsa Ngpur. 

4,, 'Inc Secretary., Union Public service 3 connisSon, New-lhi. 

One Copy to M:c,P.Sesha Rao, .4vocatC 

One dopy to ft,P.Iama Krishna Itju Lr.CGSC. 	
44, 

t•7 One9y.to Mr,P0Veflktarafl' Reddy: O for MilWay$. 

spare Copy. 

- 	- 	, 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CAT/J/12 

NEW DELHI 

s: 	—74c 	198 

DATE OF DECISION 

Petitioner 

Advocte for the Petitioneris) 

Versus 

Respondent 

Advocate for the Responueni(s) 

CORAM* 

The Hon'ble MrTTL 3' 

The Hon'ble Mr. ' 

Whether Reporters of local papers may be allowed to see the Judgement? M 

To be referred to the Reporter or not? 	j- 

3. 	Whether their Lordships wish to see the fair copy of the Judgement? /V 

Whether it needs to be circulated to other Benches of the Tribunal? 
MOIPItRND-12 CATJ96-3-12-86--1 5,000 . 	 - 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 
AT HYDERABAD 

0 .A, No. 865/89 
	

Date of the order: 1-11-1989 

4 

Between 

Pullela Ashalatha 

Versus 

The Union of India, rep, by 
the Secretary, Mm. of Personnel, 
Public Grievances & Pension, 
Dept. of Personnel & Training, 
New Delhi. 

Government of India, rep, by 
its Secretary, Mm. of Railways, 
(Railway Board). New Delhi. 

The Director, National Academy of, 
- Direct Taxes, Nagpur. 

The Union Public ServiceCommission 
through its Secretary, New Delhi. 

Applicant 

Respondents 

Appearance; 

For the Applicant: 	 Mr.P.Sesha Rao, Advocate 

For the Respondents 1, 3&4 Mr,P.Ramakrishna Raju, Sr,CGSC 

For the Respondent No.2 	Mr.P.Venkatarama Reddy, SC for Rlys, 

CORAM: 

The Hon'ble B.N.Jayasimha, Vice-Chairman (A) 
and 

The Hon'ble D.Surya Rao, Member (Judicial), 

(JUDGMENT OF THE BENCH DELIVERED BY THE HON'BLE 
SRI B.N.JAYASIMHA, VICE-CHAIRNAN(A)). 

The applicant herein, qualified herself and was 

selected in the year 1987 to the Indian Railway Accounts 

Service-Group W. She alleges in this application that 

a 



2 .. 

she is entitled to appear again for any other: Civil Services 

examination gs per the Civil Services Examinations Rules, 

for other posts like lAS, IFS, etc. and better her prospects. 

It is stated that by' the Notification dated 19-12-1987 0?' 

the Ministry of Personnel, Pubiic.Crievances and Pensions, 

proviso to Rule 4 of the Civil Services Examinations Rules 

was amended.. She is now denied the right to appear at the 

ensuing Civil Services examination conducted by the U.P.S.C. 

She has riled this Applic5 tion Seeking a declaration that 

the 2nd proviso to Rule 4 of the Civil Services Examinations 

Rules published by notification No.13018/11/87/—AIS(1) 

dated 19-12-1987 is ultra vires., and a furtherdirection 

to declare letter No.88/E(GR)1/10/8 dated 4-1-1989 of the 

Joint Director, Estt. (CR) Ministry of Railways, as un—

constitutional. She also seeks a direction that she is 

entitled to appear at subsequent examinations for the Central 

Civil Services without resigning her appointment in the 

Indian Railways Accounts Service Group—h. By wey of ihterim 

orders she prays for a direction to Respondents to grant 

her leave to enable her to appear for the examinations which 

isto commence on 3-11-1989. 

We have heard Shri P.Sesha Rao, the learned counsel for 

the applicant and Shri.P.Uenkatrama Reddy, SC for Railways, 

for the Respondent No. 2, at the admission stage. 

3. 	The facts of the case disclose that the applicant is 

presently a probationer in the Indian Railways Accounts 
undergoing training at the 

ServiceGroup_ALNationai Academy of Direct Taxes, Nagpur, 

Maharashtra State. She is seeking an interim direction 
grant of 

rorLleave to enable her to appear at the examination, which 

direction has obviously to be given to Respondent No.3 

The question than arises for consideration is whether 

r 	this Tribunal has jurisdication to entertain this Application. 

Rule, 6 of the Central Administrative Tribunal (Procure) 

contd.. 3 



Rules, 1988 reads as follows: 

"Rule-6: Place of filing application: 

Mn application éhall ordinarily be filed b'j 
an applicant with the Registrar of the Bench within 
whose jurisdiction: 

(I) the applicant is posted for the time being, 
or 

(ii) the cause of 3ction, wholly or in part, has 
arisen; 

(iii)the respondent or any of the respondents 
against whom relief-is sought, ordinarily 
resides: 

Provided that with the leave of the Chairman 
the application may be filed with the Registrar of 
the Principal Bench and subject to the orders under 
Sec. 25 such application shall be heard and disposed 
of by the Bench which has jurisdiction over ttmattE3r. 

(2) NotwLthstanding anything contained in sub-
rule (1) persons who have ceased to be in service 
by reason of retirment_ dismissal or termination of 
service may at his option file an application with 
the Registrar of the Bench within whose jurisdiction 
such person is ordinarily residing at the time of. 
filing of the application". 

The applicant is now posted at Napur which falls under the 

jurisdiction of the Central Administrative Tribunal, New 

Bombay Bench. Her application has, therefore, to be made 

before the New Bombay Bench of the Tribunal. The cause 
'7 

of action has also 3risen consequent to order of the Depart-

ment of Personnel and of the Railway Board, both at New Delhi, 

and they are outside the jurisdiction of this Tribunal at 

Hydarabad. The Case of the applicant d$es not, therefore, fall 

within sub-rule (1) or sub-rule (2) of Rule 6 of the Central 

Administrative Tribunal (Procedure) Rules, 1988. In the cir-

cumstances, the O.R. is dismissed. No costs. 

- 	 ' 
(a.N.JIiYASIMHM) 	 (D.SURYM RAD) 
VICE-CHAIRMAN 	 MEMBER (J) 

Dated: 1st November, ia.c2 
iicated in open Court. ,7) 

VCR/. 
I 

El 
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i:ctiLcatjon No.13018/11/87/1us(1) dated 19-12-197 is ultra 
vires, and a further direction to declare letter 17o.88/E(GR)1/10/8 
dated 4-1-1989 of the Joint Director, Estt. (GR) MiniStry of Railways 
as unconstitutional, She also seeks a direction that she is entitled 

to appear at stThsequent examinations for the Central Civil Services 

without resigning her appointment in the Indian Railwrs fcdountd 

Service Group-A.. By way of interim orders she prays for a direction 

to Respondents to grant her leave to enable her to appear for the 

examination which is to commence on 3-111989. 

2. 	we have heard Shri P.Sesha Rao, the learned counsel for the 
applicant and Shri P.Ven}catarama reddy, SC for Railways, for the I 

respondent No.2 at the admission stage,: 

-I 
3 	The facts of the tcase disclose that the applicant is 

presently a probationer in the Indian Railways Accounts Service-

Group-A undergoing training at the National Academy of Direct Taxes 

Nagpur, Maharashtra State. She is seeking an interim direction for 

grant of leave to enable her to appeat at the examination, which 

direction has obviously to be given to respondent No.3. 

4. 	The question then arises for consideration is whether this.  

Tribunal has jurisdiction to entertain this Application. Rule, 6 

of the Central .dministrative Tribunal (Procedure). Rules, 1988 

reads as follows t 

"Rule-6; Plabe of filing application; 

An Application shall ordinarily be filed by 
an applicant with the Registrar of the Bencb within 
whose jurisdiction : 

the applicant is posted for the time being, OR 
the xaause of action, wholly or in part, has 
arisen : 

tiii)k the respondent or any of the respondents 
against wftcm relief is sought , ordinarily 
resides : 

provided that with the leave of the Chairman the 
application may be filed with the Registrar of the 
principal Bench and Subject to the orders under Sec.25 
such application shall be heard and disposed of by 
the 3ench which has jurisdiction over the matter. 

(2) Not withstanding anything contained in sub-
rule (1) persons who have ceased to be in service 
by reason of.retirement, disthissal or termination of 
service may at his option file an application with 
the Registrar of the Benich within whose jurisdiction 
sLch person is ordinarily residing at the t tt of 
filing of the application." 



.Applicafl 

IN THE CENTILJ. MINISTR 	SATrJ TRIBUNAL HYDERABAD BENCH jT HMDEu:: / 

o.zi10.865/9 	
Date of Order  

Between 

Pullela hshalatha 	 I  

Ve sus 

1. The Union of India, rep. by 
the Secretary, sin, of Personnel, 
Public Grievances & PensiOn, 

pt of Personnel & Training, 
New- ]lhi. 

2, Governrpent of India, rep, by 
its Sectetary, 1'tin, of Railways 
(Railway Soard)e New Ilhi. 

3. The Director, National hcdemy 
of Direct Taxes, Nagpur, 

4 The Union Public Service commission, 
through its Secretary, New-lhi. .... .RespOfldents. 

Appearance S 

For the Applicant S 	
Mr.P.Sesha Rao, Advocate 

For the Respondents 1,3&4 	Mr.P.Rarfla 	ishna Raju, SR.CGSC 

For the Respondent No.2 	
Mr.P.Venkatarama Paddy SC for glys. 

CORAM 

the Hon ble Mr.B.N.JAYA SIb'U-IA, vIcE_cHhIRNiN (A) 

AND 

The Hon 1ble Mr.D.SUrYa Rao, Nerrüer (Judicial). 

(Judgment of the Bench delivered by the Hon'ble sri.B.N.Jaya Simba 
vice-chairman (A). 

TUe app11Cantrb, qualified herself and was selected 
in the year 1987 to the Indian Railway Accounts Service_GrOuP'ht. 

She alleges in this application that she is entitled to appear 

again for any other Jgkxa civil Services examination as per the 

civil Services Examinations Rules, for other posts like lAS, IFS 
etc. and better her prospects It is stated that by the Notification •  

dated 19-12-1987 of the Ninistry of personnel, public Grievances 
and pensions, proviso to Rule 4 of the civil Services Examinations 

Rules was amended. She is now denied the right to appear at the 

nnsuing civil Services examination conducted by the 	She 

has filed this Application socking a declaration that the 2nd proviso 

to Rule 4 of the civil Services Examinations Rules published by 



2appliCant is now posted at Nagpur which tails under the 

ju:isdictiofl of the central hdmiiistrati-VO Tribunal, New k3onay 

Eench0 Her application has, therefore, to be made before the Now 

Eprtay Bemch of the Tribunal. The cause of action has also arisen 

consequent jz to order of the Lepartment of Personnel and of the 

Railway Board, both at New lhi, and they are outside the juris 
Ps 

diction of this Trib\4nal at 1-lyderthad. The case of the applicant 

doc3 not, therefore:  fall within sit-rule (1) or sit-rule (2)•of 

Rul 6 of the central 1dministrtiVe Tribunal (Procedure ll Rules, 

1988 In the circumstances, the O.A. is djsmissed No cost-. 

sd/-C .VENWfl WQ 
Deputy Registrar (JudJ.). 

//SEue Copy// 	
tSu LQk_Lb3$l 

Court Officer. 

-I- 

1 	Secretary, Ministry of Personne, Pitlic c-rieaflCe$ & 
nsiOns, Depart of Personnel & Training, New-Delhi. 

" The Secretary1. Government of India, Ministry of Railways, 
ilway Joard) New-Delhi. 

3  Te Director, (Naticnal Academy of :ftrect TaxCsg Ngpur. 

Tje Secretaryft Union PUbliC SeZViCe tj Comissi-on,  New-Dej.hJ.. 

One  cooy to M5:0P.Sesha Rao, dvocatc., 

One Copy to 113.pRama Krishna Raju, Sr.CGSC. 

One copy to Mr.PVcnkatarama Reddy, O for Ra4,iwz,:s. 

Ono Spare copy. 
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IN IHE CENTR\L 4OMINISTFATIUE TRIBUNAL 

HYDERABPsD BENCH 

HONC BLE mR. 3, N,JAYASIIII-IA :\J,C. 
A ND 

HON'ELE IIFLD.SURYARAD:MEMBER(J) 
a 

HONtBL i1R.D.K.CFRA\JORT'çM(Ao.) 
AND 

HUN' BLE MR. NARASIMHA)!WRTHY??l(J) 

DATED I 1J— q 
I 	

'J 

Re!R/JuoG1ENT 

LA S  NO. 	/ 	(W,P.No. 
	

/ 

oD..A N. 

A44J,ese4- 

Dismissed" 
D 
OrdzLU 

No ordeir as to costs. 


